
IN THE CENiRAL ADMINISTRATIVETRIBUNAL,ALLAHABAD BENCH

o .A .No , 48 0 f' 1 992

• ••• Applicr::nt

Va•

Union of India & Otheri ••• Respo ndents

Hon' ble I"lr .JU3t ic e U.C Sri vas ta va, V.C •
!:!..9..!.!!.b!e Mr. A.:..§. Gerthi, Member (A)

(BY Hon.PIr .Jus tice U.C$r ives ta va, VC)

Aft br th e as ta bl ishment 0 f a new Pos t Offic e in

the village Mehri(Gul z~rganj), Jaunpur the pe:;;t of Extra
~-

Departmental Branch Postmaster w? fell vacant. A latter

ua s sent to IJhe imployment Exchange to sponsEr th e names

,

,

of suitable candiGates for the appointment on the said post"

and Lhe Employment Exchange sent a list of three candidates
the

includlngL_ •• of the applicant. Thereafter the selection

wEts made and the appl icant· \Jas s el ected and appointed as

Extra Departmental Branch Postmaster vide order dated

12.7.91 and after uno er t ak Lnq all the formalities he \JaS

sent for training for the same. Thereafter the applicant

1,laS given the charge of the said post on 16,7.91 and since

then he has bs sn continuously working. Abruptly be:· ",as ,';,'1'

informed that his serviceS have been terminated on 6.1.92

and the charge of the said post was taken over t;him, 1..-

This led t:; him to approach the Tribunal.

2, The respondents have opposed the application filed

by th e appliea nt and ha ve pointed out the t one of the

v

candidates ror the said post Smt.Pushpa Devi,represented

the case before the Oirector,Postal Services,Allahabac!

and the Directortpo$talServices fOORd that the Said Sm\-.•

PUShpB Davit belongi.: to Scheduled Caste Community and



-2-
preference was to be given to her. As such the appointment

of the applicant was cancelled and Smt Pushpa Devi was

appointed on the said post in pursuance ot' the direction

given by the Director~postal Services.

:5. Although various grs.unds hawebeen taken by the

applicant while challenging the said termination order,
grou ncJh

••• one of theLtaken by the appl icant is that no
•opportunity of hearing was given to him before pass~ng

the termimtion order which is violative of principles ::f

natural justi ca,. Qbrtio6&ly .h.n~ti'Je applicant uaS duly

selected and worked for several months the opportunity

of h ea ri ng \JaS to be gi ven to lIim before t erminat ing his

service, but the same was not done in the instant caas e.

Accordingly this appl iCat ion des erves to be allowed and

the termination order dated 6.1.92 is quae had and the

applicant 8111 be deemed to be continuing in service.

HO\Jever,lt will be open for t-'e respondent.s to give an

opportu oity of hearing to the applicant and thsrearter to

pass the necessary orders. Let it be sone within a period

of 3 months rrom the date all commulJ.cation of this order.

,
',r

No order as to ccs ts •

Vioe- eha ir man

12th l'lay,1992,Allahabad.

(sph)


